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 Title  :  Motion  of  consideration  regarding  Central  Sales  Tax  (Amendment)  Bill,  2005.  (Motion  adopted  &  Bill  Passed  )

 THE  MINISTER  OF  FINANCE  (SHRI  P.  CHIDAMBARAM):  |  beg  to  move:

 "That  the  Bill  further  to  amend  the  Central  Sales  Tax  Act,  1956,  be  taken  into  consideration.

 MR.  CHAIRMAN:  Motion  moved  :**

 "That  the  Bill  further  to  amend  the  Central  Sales  Tax  Act,  1956,  be  taken  into  consideration.

 Shri  Vijay  Kumar  Khandelwal.

 ...(Interruptions)

 *  Published  in  the  Gazette  of  India,  Extraordinary,  Part-ll,  Section-2,  dated  20.12.05

 **  Moved  with  the  recommendation  of  the  President.

 MR.  DEPUTY-SPEAKER:  Now,  we  shall  take  up  item  no.  30.  Shri  Vijay  Khandelwal.

 स्  ल.... क़  कर  - ,  बन्कढ़क  रड  उ्कक्कक,  बहब्दट्क  क़्ब्द्रकर्का  कहृहक्व  :  ज़र  रकह्रककप्काक  कहक्वकक्क्क,  2005  ज़कक  मकहटकक



 अइक्कहर  पहर  ज़्ड  अहककक्क  +डलग्दाडत€  ‘्ल्लन्े  कड्कक  कब  क़ल्कक  क  ‘:ह्.हाक्क स्कहप्क  एक़्ह  अकन्टब  कब  स्हन्दभ्कह  क  -वहबक  द+,  सकत  -दत  अड़च्छह
 स्वहर्ककस्काक  ह-  अकक्२  इस् का काब दुक्हड़क  ककटक  19,  घ्लल्हरक 20 20  अकही  उर्वरक  स्क  बवीन  उठकर  कहाकककहा  पदर  झ्कक  GRRE 25  ,  .क  एकक  ज़्डम  सवहशकक्कक

 धहरक  19  क  ज़वहक्वकन्.क सड  द्हहट  पकल्क्  क  :ह - कडकक्कटकक  ग़हटक्क  थक  कछु्डक्  इन्कक  दतत्व्स्क त्कक कक  क़हटक्क  अकहटबक्  अिल्क क
 1961  CHS  अकक्ककक  ग़ककड्त  TERRES  .क  .कला काक तरक  क़कह्कवक्वरणक  क़ब्द्रकत्रक  कह्ह  ड  ऋर  ज़ककक-भ्क  फ़्ववकडरवक्करा  ऋब  रक,  क  कहटक्कह  ऋरबक  प्हर

 SIS  कटझ्कए  स्क  कशलन  19.  ,  क  फ़्क्ककक्  कड्क्कयकक  ह-  अडड़  कह  -ड्डक्हटकक  हा:

 "The  Chairman  and  the  Member  (Legal)  of  the  Authority  for  Advance  Rulings  as  the  Chairman  and  Member  (Legal)  of
 the  Central  Sales  Tax  Authority;  it  is  also  proposed  to  be  insert  a  new  section  19A  to  provide  that  the  proceedings
 before  the  Authority  shall  not  be  questioned  or  invalidated  due  to  any  vacancy  and  he  can  be  appointed  as  the
 Chairman  and  Member  of  the  Central  Sales  Tax  Authority[R19].  "

 :ह  उकच्छक  कहक्कककन्की  इक |  कक  क्  कक  क़ब्द्रकत  ऋ्क्क्क  अर  उककायरशसरय,क  SS  ‘हतवकहा  ज़्कक  NCH-  क  ज  ब  ककहहड़  ऋकक  रहत्क

 ज़कक  किलरन कठ्क्कटक  रहटकब  ह  क़ह  उनका  प्रककतकायकाक  ह-  धकहरक  19  क  उककत्रूरक रक हा कराके रहट्क्क  हा  कक  इस्कक्  स्कार्रर्क  अकक-२  ऋकक््क  QOS  हक
 स्जक्कत्  हम्र  क़ह  शवहक्कक्ी  भकक  अड़च्छड़  क़ड्क्कट  ज़्डड़  रहा  G+ |  ध्हरक  20  व्काब्उकन्तौ्ककहत्क  ज़्ड  प  -ऊड़्ड  USES कट  इड्क्कटक  ज्कक  रहक  हा,  ख़ह  ह+  स्क,  हड़हह
 क़कड्क्क  कका  प्हल््डह,  क  ज़्कक  स्ह  ककहक्कलक्क  अक्कसक  झ  “्कककतकक्करक् करन्क  सड  कछुक्का  दक  ग़डइहन  थक,  अह  कह  45  स्क  -वढ़क्ब्कर  90  क््क  बड्कुट्कक  ज़ड़

 दड़क  स्ब  प्वख्डण्ड  क्ल्द्रल्कारन-क स्क  शर्क  द्रव्यक  जव्व्की-कडरक्क  ऋब  स  क  अकडएहगक,  बह  क :क  ब्याइकत्कार  60  क्क  एकक  ज़कक  रहकक  ह+।  कह  एक

 SHRI  K.S.  RAO  Sir,  |  welcome  this  Bill  and  the  reason  being  it  is  only a  simplifying  Bill.  The  provisions  made  in  the  amendment  have
 already  been  enunciated  by  the  earlier  speaker.  So,  |  will  not  dwell  on  that.  |  just  wanted  to  say  a  few  words  to  the  hon.  Finance
 Minister.

 Normally,  when  the  Parliament  enacts  a  law,  it  is  expected  that  it  must  be  in  a  position  to  motivate  the  taxpayers  and  de-motivate  the
 corrupt  evader  or  the  officer.  |am  happy  that  the  simplification,  not  only  in  revenue  but  also  in  several  other  matters,  is  being  discussed
 in  the  Parliament  time  and  again.  It  is  a  good  indication.  There  is  still  a  lot  to  be  done  in  this  regard.

 Our  experience  tells  us  that  the  sincere  taxpayer  is  being  harassed  on  many  occasions.  A  tax  evader  will  get  things  done  because  he
 has  got  an  understanding  with  the  officer  concerned.  He  will  get  things  done  in  no  time  and  the  sincere  taxpayer  will  be  harassed  so
 much  that  he  will  have  access  to  nobody.  So,  |  would  request  the  hon.  Finance  Minister  that  while  making  this  law,  it  must  be  drafted  in
 such  a  manner  that  there  is  a  reward  for  the  sincere  taxpayer  and  very  severe  punishment  for  the  tax  evader.  Similarly,  it  is  not  enough
 to  increase  the  number  of  levels.  For  example,  we  have  a  tax-assessing  officer,  tax  collector,  appellate,  tribunal  and  then  some  other
 tribunal  at  the  national  level.  All  these  things  are  basically  increasing  the  steps  of  corruption  only[R20].

 tis  not  simplifying  things.  So,  my  humble  request  is  that  if  we  can  control  corruption  in  the  country,  we  can  reduce  expenditure
 and  increase  revenue  like  anything.  But  a  sense  of  feeling  must  go  into  the  people  of  this  country,  both  taxpayers  as  well  as  officers
 concerned,  that  if  they  go  to  the  wrong  side,  they  would  be  punished  very  severely,  without  any  mercy.  But  that  is  not  happening.  On
 many  occasions,  the  reverse  is  happening.  So,  |  wish  that  in  every  legislation  that  is  going  to  be  brought,  it  should  be  taken  care  of.

 The  hon.  Minister  is  an  enlightened  Minister.  He  knows  the  subject  in-depth  and  he  can  understand  the  people  very  well.  |  would
 request  him  to  think  on  these  lines  and  make  some  remarkable  changes  in  the  taxation  laws.  It  is  not  difficult  to  collect  revenue.  The
 entire  revenue  that  is  coming  under  the  Central  Sales  Tax  in  the  whole  country  is  only  Rs.15,000  crore.  Even  in  the  States,  it  is  only
 Rs.80,000  crore.  He  may  say  that  an  amount  of  Rs.80,000  crore  is  not  small.



 For  example,  he  has  brought  VAT.  Earlier,  all  the  States  declined  to  implement  VAT  but  now  they  observe  after  a  few  months  that  tax
 revenues  in  some  States  have  gone  up  by  28  per  cent.  That  means  reforms  are  bringing  a  lot  of  revenue  to  the  States  also.  So,  the
 people  without  understanding  the  implications  just  say,  'no'  to  everything.  |  understand  even  today  some  of  the  BJP  ruled  States  are
 not  implementing  the  VAT  system.  My  humble  request  to  all  those  BJP  run  Governments  would  be  to  immediately  fall  in  line  and
 implement  the  VAT  system  and  increase  their  revenues  also.  The  Finance  Minister  has  made  a  provision  of  Rs.5,000  crore  for  giving
 motivation  to  the  State  Governments  to  implement  VAT.  In  case  the  revenue  of  States  come  down  due  to  the  implementation  of  VAT,
 he  was  ready to  pay  the  deficient  amount.  But  now  it  is  observed  that  there  may  not  be  any  need  to  pay  that  at  all.

 In  this  context,  |  would  like  to  mention  linking  of  rivers.  When  |  said  that  Rs.5  lakh  crore  or  Rs.10  lakh  crore  is  not  a  big  amount
 for  the  linking  of  rivers,  some  people  said  that  it  is  a  huge  amount.  But  ultimately  when  they  found  that  it  would  be  a  self-financing
 project  which  can  be  implemented  very  easily,  then  they  said  that  the  only  bottleneck  is  that  the  State  Chief  Ministers  are  not  agreeing
 because  it  involves  inter-State  rivers.  Like  VAT,  if  a  meeting  of  the  Chief  Ministers  of  various  States  is  convened  and  they  are  told
 about  the  benefits  that  would  accrue  to  their  States  also,  every  Chief  Minister  will  jump  and  accept  the  linking  of  rivers.  In  this  context,  |
 would  request  the  hon.  Finance  Minister  to  please  consider  it.  Around  70  per  cent  of  the  people  are  living  on  agriculture.  Now  we  are
 implementing  Employment  Guarantee  Scheme  for  which  the  Government  has  provided  Rs.24,000  crore.  It  is  for  providing
 employment  to  one  member  of  a  family  for  100  days.  Instead  of  that,  if  the  water  is  provided  through  linking  of  rivers  to  all  the  villages,
 they  would  get  the  work  throughout  the  year,  with  the  result,  there  would  not  be  any  need  for  him  to  provide  Rs.24,000  crore.

 MR.  DEPUTY-SPEAKER:  Please  come  to  the  sales  tax.

 SHRI  K.S.  RAO  :  |  would  just  request  the  hon.  Finance  Minister  to  take  a  liberal  view  in  the  case  of  agriculture  and  irrigation  also.  Over
 a  period  of  time,  it  would  prove  to  be  self-financing.  ।  does  not  require  any  additional  funds  either  from  the  Government  of  India  or  from
 the  State  Governments.  It  can  be  borne  by  the  beneficiary  himself.  The  land  owner  would  get  unearned  income  because  a  land  which
 costs  about  Rs.1  lakh  per  acre  before  the  project  is  implemented  would  suddenly  shoot  up  to  Rs.4  lakh  per  acre.  That  means  the
 farmer  is  also  benefited  and  the  farm  labour  in  the  villages  would  also  be  benefited.

 There  is  an  impression  that  if  remunerative  prices  are  given  to  the  agricultural  product,  there  will  be  inflation  and  the  Finance  Minister
 would  be  worried  about  it.  But  whatever  remunerative  price  is  given  to  the  farmer,  he  does  not  bother  to  pay  more  to  the  farm  labour  in
 the  village.  So,  the  farm  labour  will  not  be  affected,  the  farmer  will  not  be  affected  and  the  rural  people  will  not  be  affected  due  to  the
 remunerative  prices  being  paid  to  the  farmer.

 So,  |  would  request  the  hon.  Minister  to  please  think  of  presenting  a  separate  agricultural  budget  also  in  this  House  so  that  a  keen
 discussion  can  go  for  the  farming  community  and  the  farm  labour  living  in  the  villages[r21].

 Sir,  |  have  gone  through  the  clauses  of  the  Bill.  They  are  all  good  and  have  been  meant  to  make  things  simpler  for  the  taxpayers.  It
 could,  however,  be  made  more  simplified.  |  would  like  to  request  the  hon.  Finance  Minister  to  take  all  these  aspects  into  account  while
 bringing  in  laws  in  this  regard.  |  would  also  like  to  request  him  to  take  a  liberal  view  in  matters  of  agriculture  and  irrigation.

 MR.  DEPUTY-SPEAKER:  Shri  V.Radhakrishnan,  |  would  request  you  to  be  a  bit  brief.

 SHRI  VARKALA  RADHAKRISHNAN  Sir,  ।  shall  be  brief  to  the  extent  possible.

 Sir,  ।  rise  to  support  the  Bill.  The  Central  Sales  Tax  Act  was  passed  in  1956.  Most  of  the  States  then  were  having  their  own  Sales  Tax
 Acts.  In  my  State,  which  is  mainly  a  consumer  State,  the  proceeds  from  the  sales  tax  were  quite  a  good  amount  and  were  helping  a
 great  deal  in  earning  revenue  for  the  State  Exchequer.  If  |remember  correctly,  sales  tax  proceeds  accounted  for  around  40  per  cent  of
 the  total  revenue  of  the  State.  ॥  was  so  because  ours  is  primarily  a  consumer  State.

 Certain  deficiencies  were  observed  in  the  1956  Central  Sales  Tax  Act  and  those  deficiencies  in  the  Act  were  pointed  out  by  the
 Supreme  Court.  The  Sales  Tax  Act  of  2001  was  introduced  in  this  House  in  order  to  evolve  a  central  mechanism  to  avoid  certain
 difficulties  that  could  arise  in  future  amongst  States  and  that  Act  was  passed  in  2001.  The  main  purpose  of  that  legislation  was  to
 evolve  a  central  mechanism  by  which  disputes  could  be  settled.  Disputes  arose  between  States  themselves  and  even  amongst
 traders.  These  disputes  arose  on  account  of  certain  operational  defects  in  the  1956  Central  Sales  Tax  Act.  The  Supreme  Court
 pointed  out  certain  deficiencies.  There  was  no  provision  for  a  central  mechanism  in  the  1956  Central  Sales  Tax  Act.  The  Government
 of  India,  however,  was  pleased  to  enact  an  amending  legislation  in  2001.  In  that  Act  even  certain  deficiencies  have  been  observed.
 This  Act  of  2005  has  been  brought  forward  in  order  to  clarify  certain  positions  in  regard  to  State  authorities  and  certain  rulings.  There
 have  been  certain  difficulties  observed  in  regard  to  their  functioning.  So,  in  order  to  correct  anomalies  in  regard  to  the  functioning  and
 avoid  difficulties,  this  amending  legislation  has  been  brought  forward  now.



 This  is  a  transitory  phase  in  the  sense  that  the  States  have  been  asked  to  switch  to  the  VAT  system.  Most  of  the  States  so  far  have
 switched  over  to  the  VAT  system.  The  State  of  Kerala  has  also  implemented  the  VAT  system.  |  have  already  mentioned  in  the  outset
 that  owing  to  switching  over  to  this  system  of  VAT,  the  States  are  likely  to  incur  huge  losses.  The  Union  Government  has,  however,
 agreed  to  compensate  the  losses  incurred  due  to  this  switching  over  to  the  VAT  system.  But  in  the  long  run,  |am  sure,  that  States  like
 Kerala,  which  are  mainly  consumer  States,  would  stand  to  lose  from  this.  The  Central  Government,  may,  as  a  compulsory  measure
 come  to  the  rescue  of  the  State  Governments  for  the  losses  incurred  for  their  switching  over  to  the  VAT  system,  but  consumer  States
 like  Kerala  will  be  at  a  loss  in  the  long  run  because  of  implementation  of  VAT.  There  is  no  doubt  about  that.  A  Committee  has  been
 formed  with  the  Finance  Minister  as  the  head  of  that  Committee.  They  have  taken  a  decision  that  the  Central  Government  will
 compensate  any  loss  to  the  State  Government.  But  that  is  for  a  short  period  of  time.  In  the  long  run,  consumer  States  like  Kerala  will
 stand  to  lose.  VAT  will  not  be  a  substitute  for  sales  tax.  |am  very  emphatic  about  that.  VAT  will  not  be  a  substitute  for  the  Sales  Tax
 Act.  A  State  like  Kerala  will  stand  to  lose  revenue  in  the  coming  years  because  of  this[snb22].

 We  will  have  [bru23]to  think  of  it  at  a  time  when  it  would  arise  and  it  will  arise  either  in  2010  or  before  that.  There  is  no  doubt
 about  that  and  the  consumer  State  will  be  the  loser.

 ।  would  like  to  draw  the  attention  of  the  hon.  Minister  to  some  facts  regarding  the  check  posts.  There  are  check  posts  in  the  State
 boundaries.  They  are  enter  of  corruption.  It  is  the  enter  of  corruption  and  tax  evasion.  All  grave  economic  offences  are  being
 committed  in  these  check  posts.  ।  is  so  in  many  States  but  nothing  has  been  done  about  it.  Tax  evasion  is  the  order  of  the  day.  So,  if
 we  can  make  the  check  posts  effective  in  their  functioning,  all  States  will  be  the  gainers.  We  already  have  evolved  a  mechanism  for
 dealing  with  this.  That  is  all  right.  But  what  is  the  mechanism  for  preventing  such  corruption  that  is  taking  place  everyday  in  the  check
 posts?  If  any  Finance  Minister  could  stop  it,  ।  will  give  him  a  gold  medal.  It  will  not  be  possible  to  stop  it.  It  will  continue  for  ever.  No
 process  has  been  evolved  in  this  regard  and  no  steps  have  been  taken  up  so  far  to  prevent  such  corruption  which  is  now  prevalent  in
 the  check  posts.

 ।  would  also  like  to  draw  the  attention  of  the  hon.  Minister  regarding  the  matter  of  preferring  appeals.  Now,  for  all  appeals,  the  highest
 authority  is  the  Central  Appellate  Authority.  All  the  decisions  taken  by  the  State  Appellate  Authority  will  go  to  the  highest  authority,  that
 is,  the  Central  Appellate  Authority.  The  present  position  is  that  the  State  Appellate  Authority  will  be  taking  some  final  decisions.  And
 those  decisions  are  pending.  But  it  is  becoming  very  difficult  now  because  even  assessment  appeals  will  go  the  Central  Appellate
 Authority.  That  has  been  done  away  with  this  amendment.  That  is  also  good.  |  think,  still  there  will  be  difficulties  especially  in  different
 States  preferring  appeals  to  the  Appellate  Authority.  There  is  only  one  Central  Appellate  Authority  in  the  whole  country.  As  regards  the
 period  in  consumer  matters,  it  has  been  raised  from  45  days  to  90  days.  It  is  a  welcome  step.  Even  then,  there  will  be  tax  evasion  and
 such  other  malpractices  will  continue.  These  can  be  effectively  checked  only  if  we  have  an  effective  machinery.  That  effective
 machinery  is  the  need  of  the  hour.  |  think  the  hon.  Minister  will  pay  attention  and  have  a  close  study  about  these  matters  and  do
 something  about  this  especially  at  this  transition  stage  of  raising  revenues  in  the  country.

 With  these  words,  ।  support  the  Bill.

 -क-:कक  शु  डूबभ्क  कड़  क़्हकक  करत्क  दला  कटब  एक  रड़ज़्टड़  स्क  दल्सहर  इज़्टब  ऋब  कम्च्क..  क  :कक्कहटक्क  क़्ड़,  जकक  ककहहन्ारहकहा
 ares  ्ा,  उन्क्कक  .वलादत्यद्रण्क  करन्क  SS  इस्क.क  कक्हहहकी  कड़  हटब  +]  इड़्कक  कार  कब  ज़कक्  क़इप्ड़स्कक  कु्हक्  हक्क्त  उन्डव्ब
 क्वक्व्वटकह  Git  कट्कए  इकाक्र्रा््  अकक्२  कज़्टकक्र  कक्क  क़प्डक  क  जड़ब्टह  इक्क्क  SS  ख़क्वज़्कक  कटख़टक  कड़त्क  कका  कदह्म्ककक  हर  कहहटकह
 क़ड़  क्कझक  इत्डन्हड़  ज़्दज  द+  कडुक्क  कहव्क्वककक  कड़  ललवकरतिककल स्क  कक  क  न्ह्7  दक  प्डम  थडका  एलक...क  क़ब्द्रकट  इडूब्क्कक  सवार  कककककि्कर
 एकक  कह्हुक्ट-कल  एक  ककह््न्हख्  नकद  क  हु+ |  कज़्टकक्क  क  इसका  कह  क़्ब  ककक््वरखका  कहझ्क  क  क्  इदए  ह;  म२  उम्दा  का  क्ब्हट्ह  "क
 क़्भ्ड  कब  इ््ककक  कर  ककह्क्वक्ररा्  we  इड्न्हट्ब्द्द  ककहकक्हरणका  कब  इज़्ड  कब  कब्...क  कत्क  ह+।  उन्क्क्कक  अकडन्हरइख़्  कक्क  कल
 क़तह.  कहन्कक  ज़्डई  न  स्क  कबड़  अकक-२  कहरत्क  स्हरक्  न  कड्बकर्क  कार  अकहककरलहकरक क  .  .क  रहशकक्क्  क़रन्ब  Sic  कटझ्ड  कडक्वक्व्कल्वी  ह..क

 ह+।  एब्स्क  क  क़-अकक्क  डज़्टक  नकाਂ  इसक  कमक  बर  क्लक्का  कक्क्ट  SS  ह+  इड्ुक्  रब  कज़्कक  कब  कहू््र्क  अर  डा्भ्म  कक्  ख़त.  क  कार  ‘हबहम्र
 तड़  ऋब्द्रक्य्क  इृक्कक  कर  डृड़्झ  नकद  ककक  अी-कडक्कल्क  CA[R24]|

 15.00  hrs.

 इस्ककक्  कन्चत्यक  कब  स्क  क़न्क्  क  व्कइल  कज़्टकक  न्याਂ  डृप्न्डझ  हरप्  स्क  कडु्नह.  अददब  हर  कक्ह्हक्ा  दिया  क़्रड्इह्न  वध  डबत्क..  इहत्र  ज़ई

 क़क्क  उन्क  पहर  गढ़कर  क़र्क  क्ककछहए  अड़म-र  उस्वक्कब  रक  कक्क्ककत्क  क़ब  क्ट्भ्कए  ्हस्क  करन्क  ककक्हए  .कहा  एकक  ऋ्रहग्ड  क़कक्  उदक  रहक  ह+
 इस्क््क।  भढ़हरत्क  हर्वहर  इसका  इहट  क  कडच्कइर  जर  ह  कम्क  इहक  ह-  इडु्क  करत्कक्ट्क  ज़क्क्क  कबटक  शककक्क्क  ज़क  कज़्टक  हक  उन्डक्कक  अर



 ज़्वएकक।  ज़्ड  SS  कज़्टक  कहरक्म  इहूब््कक  कर  पहण्कवझ्कक  कक्क  कक्ककए  स्ककक  उक्क्क-कल्का.य कट्  :ह  एक  .किया  -श्व्कशक  कब  .क  दक  ज्वहएकका।

 एक्कक  हक््कक्  क  रड  बब्द्रकर्क  अडब्क्कक  कार  हकझ्कक  क़्ब  कन्वहट्ब्  ड  अककी  रअककिक्कक्रह क  उन्डक्कक  ज़कह  Os  कड़झ्डए  ज़्टकक  एकक  स्काककह
 कब,  ट्हर  रक़  तक  इब्टक  अडूकतक..  इहन्ह  उदक  क्क  बन्डन्कक  ककड्हए।  इस्कक्क  स्वबड  हह  अइइप्स्क.  ह  WSS क्य  एकक  इल्टक  स्वा  क़्कक  एकक
 ज़्ककहच्  करन्कक  कककहहर.क का  क़ब्द्रकट्क  ल्डुहक्क  कर  फ़णकभकर्क  इक-र  कज़्क  कह  ज़्ड  कलभ्टक  कनक्तक्ताज्तान क्कक  ह+,  उरक  क  क़्वह्7  क़ड़इहन

 कहककिकरहा्क  हकर  व्ककहतन्यकइत  कक  काक्क  जढ़द्क  WS  रक  कक्न्कक  कक  अक्  हु+।

 क्र्कन्क  ‘ज़्टकक्  कड़  स्कक  क  Se  कष्प्ह  इड़ब््क  अर  कड़  ज्या  च्कात्क  ककस्ट  बडक  हृद्इह्रहम् तम  रक  इकच्कहर  कब  अकड़कूड़व  क्  कइहा  हम  अकइज़्ह उ
 टकक्कब  ह..कहक  हस्क-न्हत्  क  कस्क  कटक्कक  ह+।  उस्क  ख  .क  ऋरन्क  कब  कट्डए  कड्स्  अवहग्क्ज्कक  .क  नकह  कभ्कह्यकन्क  उ्हस्व  UO  व्कहत्क &  कह
 हक्लहस्व  हक्ल्ककक  कक्छहए।  कलाकार  कज़्कह  स्व  टकच्चर  कन्का्क्  द+,  ज़क-क  कक्कक  ह+,  उस्कासाब  कहहरणकक्र  कक्क  SAE  खत  क  वर,  उस्क्कक्ब्व  एक  अइबक्कइर
 रह  हक  कत्कत्कक हा काक ह+  क्क  स्हभबह  च्काव्क  कल्तकनश्रन- ककक  तक  :दटकइज़्व  क़र  क़ड्टकक  ककए।  कज़्टकक  सका  भ्क  इसका  क़र  क  शकम््क..  इडहृग़्ब  ज़र
 ख़्ड्द  एब्स्कक  कार  कट्कक  इएगडक  त  क  स्व  अबकई  लह  कडु्क  च्-क  ककल्स्टवू  परदार  लकक्रह-क क़्क्क  ह.ड  बहद्त्  स्कक  क  त्याग  दल  कार  स्क्कत  हम

 क्क  ग़्वबक  प्द  कुसह  उफ़्कक्कक,  डहबब्दुट्क  अकान्करइक्ककल्ा इसका  इदन्ड  क.कहक्क,  कहन्क  जक  द्क्हरब  SS  कड़ड़  वलाकरदड  गरीब  ह+,  .कहा
 उसकक्वकक्हक, स्ट  कन्क..  |  बड़न्क  Se  क्कए  ख़ड़क  । हद़ उदक हलह्ा। , हल।  ,  डहब्दृय्क  जब्द्रक्र्क्  अडूब्क्कक  क़र  अहकिवि्लकक |  1956.0  कक  क्कछ  कककक्ह,  क

 क़अहद  ख़ष्हर  कक  अक्इड्डरबज़्  करन्ड  क  अक्ल्क्इहा  ‘क  कहु्हक्क  उर्ष्कन्क  इक्क्क  स  जकतररर कहहरटक  -क  कल  क़ड़इहन
 व्कन्द्रकरक  प्रकककलयाकारण्ड  न्या  1  थका  सक्क-क .क  क़वडब्टह  5  इसका सक  कन्ध्क.  क  क़इहन  क़ब्क्ज़  प्वबडग़क  थब  क्वक  .क  क़वड़ब्टह  दकहरक  क्ककहट  कलार्स्कक
 ग़हड़बक  कल््ह..क ।  अक्-ब्ल्ल्मिकत् इकन्क  दक  कड़ह  कडु  क़ब्न्द्रक्  प्रकवशायात्क्रण्क ककक  क्क्कड़ह  अ्कन्  कदा  -1  ह+,  उस्ह  कज़्कह  कडूूझक  सकदा
 -हटक्क  ‘व्कब  ह+।

 क़ब्द्रकल्य  इड्क्कक  इर  अकलक्ज्क्लकक के  1956.0  क़ड़  धहरक  19.  क  ऋ्हश्वक्  कड़  पस्तह  हह  इड्ककट  रहटक  ह+।  धहरक  19  क  स्ककक्क  स्ककक्क

 .कहादरकर्या -काक  क़ह  क़र  स्काकत्कक  द+।  इस्कवक्ब  स्डबब  हक  ध्हरक  20.  .क  एकक  दक-क़क्क  ककक  कक  जहाकततकरनर कककक्  र्हड़बह  ह+।  एक़्क  क़कह  ह+
 इडु्क  कड़इह  अप्कभ्ड  हकीकत  ह,  क़ह  उच्च्चड़  क  करकक्क्हरणक  Gs  इडनहाकहय  ऋब  इ्बझ्ककस्क  व्कन्द्रकरन  ऋ्रकहक्वक्रक,  क  हक  कक-  इस्कात  अहभ्कहक्कक
 अप्कक-भी  करन्क  कक्क  प्हभ्क  ज़्कक  30  कडुदन्क  SHS  स्क  हटब  स्कक  SS  ्र,  इड्डाककर  45  कुदन्ब  SOS  ककत एकक  ग़इह  उसक  इसक  कहाकतनकतर- कब
 द्कक  क़ढ़क्क्क्क  अहड़  90  इडुदन्ड़  इड्बक्कु  रकह  रहक  ह+।  इस्स्क  ऋ्रकक  क़्ड़  अककाककन्व-कक स्क  अडककभ  क़रन्ड  एकक  स्क,  कपक  बहा  काक  -ख़कक्वबकक  अब-र  उन्हब

 R25]

 क्क  ्य  VOGLS  उ्क्ककक  ज़्क,  कब्द्रक  इइ््क्  क़र  ऋक्कक्ककछ्  क  1956.0  नकाब  अ्वह  अहत  ज़कक  अक्प्क  कब्ट  अबडड़  अरटक  बइन्ब
 क़्ड़ ल कटक्कक  ककक  द+  उस्क्कक  स्क  .कध्यहन्क  करत्  दूए...क  एक  इ्रदल्कक  इड़हत्ड  लह  ह  क्कक  जक  कर  एकए्ककॉकक ह द+  उसक  क
 क़्हप्वक  स्कहध्कह  सक्क  क़ह  उदात्वर्रकत्क त्कक है| हुक पर  इन्ड  ज्क  क  क-ट  भक्कलकक्ककह कट्कक  द+  ज़्हकड्क्क  अडमा-र  ‘ज्टकक्  कझाक््क्की  हभ्कक  बक्करक
 ह+।  अर  कहरक  ऋब  कहर  क  LER  स्पष्ट  SS  क्ब  र  हझ्  ह+  कक  इसका.  क़हझ् - अकक  कहझ्ष  इल्ह्क्क  कार  एकक  ग्रीक
 रकार .कलारस्कक ज्डकानाक़ ह। कटकक  ज़्ककककक  ह+।  अ्वहरकरतद एकक  स्पष्ट  ,  क  ज्टकदक  कार  ककह्ट  कयकक  ह+  क  जज़्वदकत्क  व्काब्स्टब्ट  स  फ्रब्ड  हरकदहर  करत्क  ह;  अक्र  क़र

 कज्कन्  क़हण्  क  कहृद्त्क  अहटबक  हड़बडड  द  कह्  अनन्क्यकी  अक्त्क  क़्क  ज़्ड  एकक इसक  बहर  क  क़्कप्क्कर्क  नक.ड  -ड्डक्न्क  कार  प्राप्ककाकक
 .क  व्ककाइत्त  ख़हस्ह  कध्  इ्ददझ्क  क  ककमक  .क  कद्दरब्हड़ह  नहझ्ष  क़ट्कक  हक |  लकदक  डबलड  द+  क  मकरत्ह.  .क  इुज़ढ़क  इकब्डह  उत्कन्ड

 हक  अक.डकर  हम्र  अ  कक्रक्  सका  “कक्त्क्क  GF  बहहटन्  क़्ड़  कड़  कक्न्क्यक  हूडत  कहन्क  ज़्डई  She  हक्ब्...क  हुक ।  कर  पहकभ््क  .  .क  सकठ



 SHRI  K.C.  PALANISAMY  Hon.  Deputy  Speaker  Sir,  the  House  is  now  discussing  Central  Sales  Tax  (Amendment)  Bill  2005  and  |
 thank  the  Chair  for  giving  me  an  opportunity  to  participate  in  this  discussion.

 The  amendments  moved  by  the  Government  suggest  that  this  Government  upholds  the  spirit  of  Federalism  reflected  in  our  Indian
 Constitution.

 |  represent  Karur  the  pioneering  handloom  industries  town.  At  this  juncture,  |  would  like  to  thank  our  DMK  leader  Dr.  Kalaigner
 Karunanidhi  who  identified  me  and  the  electorate  of  my  constituency  who  elected  me  to  represent  Karur  in  this  House.

 There  is  an  ancient  proverb  in  Tamil.  ॥  says  "Earn  wealth  and  in  pursuit  of  it  go  beyond  the  oceans".  This  traditional  spirit  is  there  in  us
 the  Handloom  manufacturing  and  trading  community  in  Tamil  Nadu.  We  are  known  for  inter-state  and  international  trade  relations  and  |
 am  happy  to  share  my  views  on  this  Bill  that  seeks  to  facilitate  smooth  inter-state  goods  movement  and  commercial  activities.

 Sales  Tax  is  levied  on  goods  that  are  moved  from  one  state  to  another.  They  may  be  transported  both  as  goods  for  sales  distribution
 and  as  stock  consignment.  Tax  on  them  differs  accordingly  and  there  is  enough  scope  for  misinterpretation  and  hence  disputes.  This
 has  led  to  several  court  cases  leading  to  losses  and  delay  both  to  the  public  exchequer  and  the  private  manufacturing  and  commercial
 sector.

 *English  Translation  of  the  speech  originally  delivered  in  Tamil.

 Sir,  the  Central  Sales  Tax  Act,  1956  has  given  rise  to  several  unanswered  questions.  In  1997,  when  pronouncing  its  verdict  on
 a  case  that  came  up  before  it,  the  Supreme  Court  suggested  that  a  viable  mechanism  must  be  evolved  to  settle  disputes  arising  out  of
 several  gray  areas  in  the  Act.  By  incorporating  Chapter  VI  in  2001  an  appellate  authority  came  in.  Even  then  there  were  certain
 overlapping  interpretations.  That  is  one  reason  why  five  amendments  are  sought  to  be  moved  now.

 Smooth  functioning  of  Central  Sales  Tax  Appellate  Authority  is  ensured  through  the  amendment  of  section  19.  This  will  help  avoid
 delay  in  resolving  disputes.  It  has  been  provided  for  through  the  amendment  that  the  absence  of  Chairman  or  a  Member  need  not
 disrupt  the  proceedings.  |  welcome  this  thoughtful  move  to  overcome  snags.

 In  my  opinion,  due  recognition  is  now  being  given  to  highest  appellate  authority  in  the  States.  This  will  also  help  the  Central
 Sales  Tax  Appellate  Authority  to  function  smoothly.  This  will  help  a  thorough  initial  screening  at  the  State  Level  while  helping  the
 dealers  too.  The  ambit  of  Central  and  State  authorities  are  clearly  demarcated.  Unnecessary  sway  from  pillar  to  post,  a  hardship  to
 the  trading  community  can  be  obviated.  Hence  |  welcome  this  Bill.

 Several  cases  have  been  lost  due  to  non-availability  of  reasonable  period  to  appeal  in  time.  This  has  resulted  in  inter-state  distributors
 losing  heavily.  Now  almost  5  months  of  time  will  be  available  through  the  amendment.  45  days  period  time  limit  is  expanded  to  90
 days.  Similarly  the  condonation  period  is  also  enhanced  from  15  days  to  2  months.  This  has  both  advantages  and  disadvantages.  It
 would  be  better  it  is  kept  open  to  the  trading  community  to  render  justice.

 The  proposed  amendments  in  Section  20  allows  the  State  Governments  also  to  file  appeals  when  they  are  aggrieved  with  the  rulings
 of  the  State  level  authority.  This  appears  like  providing  a  level  playing  field.  But  care  must  be  taken  to  ensure  that  this  do  not  prop  up
 legal  wrangling  due  to  vengeful  attitude  of  'some’  officials.  With  a  sense  of  responsibility  |  urge  upon  the  Central  and  State
 Governments  to  take  note  of  this  crucial  point.

 Section  25  of  the  Act  shall  have  an  amendment  that  would  enable  transfer  of  pending  cases  back  to  appellate  authorities  in  States
 from  Central  Sales  Tax  Appellate  Authority.  This  will  also  provide  equal  opportunity to  both  the  Governments  and  the  commercial
 world.

 ‘Be  firm  and  still  be  gentle’  is  a  desired  quality  in  any  form  of  governance.  In  that  fashion,  the  proposed  amendments  seek  to  avoid
 losses  and  hardships  faced  by  both  the  State  Governments  and  the  trading  community.  Hence  |  welcome  this  Bill.



 SHRI  VJAYENDRA  PAL  SINGH  Sir,  |  stand  to  speak  on  the  Central  Sales  Tax  (Amendment)  Bill  2005.  Actually,  there  were  some
 problems  regarding  the  Central,  State  disputes  and  the  dealer  problems.  That  is  only  being  clarified  so  that  these  problems  do  not
 arise.

 Let  me  put  it  across  that  India  is  a  great  country,  a  very  big  country  geographically.  Let  me  give  an  example  of  Europe.  Europe
 has  so  many  small  countries.  Whenever  something  was  manufactured  in  one  country  and  transported  to  another  country,  then  to  the
 next  country,  everywhere  there  used  to  be  barriers  and  taxes.  So,  the  European  Union  came  into  the  form  to  sort  out  all  these
 problems  in  this  economy-driven  world  today.  India  is  becoming  an  economic  giant  as  we  are  witnessing.  ॥  is  surprising  that  Europe
 has  been  able  to  sort  it  out  so  beautifully  so  that  the  consumers  really  get  all  the  advantages.  Whatever  is  manufactured  in  France,  in
 Italy  it  is  sold  at  the  same  price  at  which  France  manufactured  or  France  gets  it.  In  fact,  in  some  countries  it  so  happens  that  people
 get  it  cheaper  in  the  countries  which  it  is  exported  to  than  in  the  manufacturing  country[R26].  Surprisingly  in  India,  in  a  State  you
 manufacture  something,  then  there  is  duplication  of  taxes.  There  is  entry  tax;  there  is  municipality  tax;  there  is  the  Central  Sales  Tax;
 and  there  is  the  State  Sales  Tax.  There  are  so  many  taxes  but  this  Bill  actually  is  not  that.  It  is  only  to  sort  out  the  disputes  between  the
 State  Sales  Tax,  the  appellate  authority  there,  the  dealer  and  the  consignment  changes.  |  remember,  |  wanted  to  buy  a  jeep.  |  found  out
 that  at  one  time  it  was  the  cheapest  in  Goa.  So,  |  went  all  the  way  to  Goa  to  bring  it.  |  saved  a  few  thousand  rupees.  Now,  that  was
 happening  and  |  am  sure  the  Minister  understands  this  very  well.  He  is  trying  to  sort  it  out.  Once  the  VAT  comes  into  existence,  |  think
 all  this  will  be  sorted  out  in  a  big  way.  Itis  more  political.  |,  from  the  BJP,  also  feel  that  with  the  small  problems,  that  have  to  be  sorted
 out,  what  is  the  State  really  going  to  get  out  of  it?  The  State  should  not  have  a  deficit  because  of  this.  The  State  should  not  lose  out  on
 this  and  if  all  this  is  sorted  out  the  person  who  is  really  going  to  benefit  is  the  consumer  and  that  is  what  is  required,  what  is  necessary.

 15.16  hrs.  (Dr.  Laxminarayan  Pandey  in  the  Chair)

 Let  me  also  say  here  that  there  are  some  problems  also  of  the  commissioning  agents  and  the  entry  tax.  Sometimes  a  commissioning
 agent  does  not  hold  the  stock.  What  is  he  really  doing?  He  is  just  booking  from  one  State  to  another.  He  should  just  charge  the
 commission.  But  what  is  happening  is  the  stock  is  being  transferred,  the  Sales  Tax  is  being  levied,  the  Sales  Tax  of  the  State  is  being
 levied  and  that  has  a  lot  of  hindrances  on  the  business  and  on  the  manufacturing.  Let  me  talk  about  the  textile  industry.  You  have  yarn
 which  is  manufactured  in  one  State.  ॥  goes  to  another  State  and  you  make  the  cloth.  You  get  the  value  addition  and  the  loser  is  the
 consumer  because  what  |  feel  is  that  the  commission  agent  should  only  be  charged  the  commission  and  not  the  entry  tax,  the  Sales
 Tax.  That  must  also  be  sorted  out  otherwise  |  welcome  the  Bill.

 THE  MINISTER  OF  FINANCE  (SHRI  P.  CHIDAMBARAM):  Sir,  |am  grateful  to  the  hon.  Members  for  broadly  supporting  the  Bill.  As
 Member  after  Member  has  said,  this  Bill  is  intended  to  resolve  some  issues  which  arose  in  the  administration  of  the  Act.  The  Bill  was
 amended  and  in  particular,  Section  19  and  Section  20  were  amended  by  the  Acts  of  2001  and  then  again  by  the  amending  Acts  of



 2003  and  2004.  But  ।  am  afraid  because  of  oversight  or  inadequate  homework  some  aspects  were  missed.  Therefore,  this  gave  rise
 to  a  serious  problem  of  how  to  deal  with  appeals.  As  the  provision  stands  today,  an  appeal  will  lie  against  the  order  of  the  assessing
 authority.  There  are  thousands  of  assessing  authorities  in  various  States.  What  was  intended  was  that  the  appeal  should  be  against
 the  order  of  the  final  authority  in  that  State.  [a27

 That  is  what  is  being  sought  to  be  taken  care  of.  As  Members  have  said,  we  do  not  wish  to  set  up  another  tribunal.  We  have  the
 Advance  Rulings  Authority  for  Income  Tax.  We  are  setting  up  the  same  authority  as  a  tribunal  so  that  we  save  money,  lot  of
 infrastructure  and  administrative  expenses.  Eventually,  |  think,  the  Central  Sales  Tax  will  be  phased  out.  The  Finance  Ministers  of  the
 Empowered  Committee  are  discussing  the  matter.  We  hope  to  phase  out  the  Central  Sales  Tax  in  two  years  or  so.  The  discussions
 have  begun.  If  there  is  consensus,  the  Central  Sales  Tax  will  be  phased  out  eventually.  But  pending  that,  we  need  an  appellate  tribunal
 at  the  national  level  to  hear  the  appeals  against  the  highest  appellate  authority  in  the  State  and  that  is  what  this  amending  Bill  is
 intending  to  do.  |  appeal  to  hon.  Members  to  pass  this  Bill.

 MR.  CHAIRMAN  :  I  shall  now  put  the  motion  for  consideration  of  the  Bill  to  the  vote  of  the  House.

 The  question  is:

 "That  the  Bill  further  to  amend  the  Central  Sales  Tax  Act,  1956,  be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  House  will  now  take  up  clause-by-clause  consideration  of  the  Bill.

 The  question  is:

 "That  clauses  2  to  8  stand  part  of  the  Bill."

 The  motion  was  adopted.

 Clauses  2  to  8  were  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and  the  long  title  were  added  to  the  Bill.

 MR.  CHAIRMAN:  The  Minister  may  now  move  that  the  Bill  be  passed.

 SHRIP.  CHIDAMBARAM:  Sir,  |  beg  to  move:

 "That  the  Bill  be  passed."

 MR.  CHAIRMAN:  The  question  is:

 "That  the  Bill  be  passed.

 The  motion  was  adopted.


